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Shrl A. P. Jain: We wanted to hear 
it! 

Sbri Hanumanthaiya: Secondly, she 
said she llas no knowledge of the 
accounts of the Bh·..Irat Sevak S~maj, 
and having said that, how can she gn 
On defending that there is no middle-
man's profit and so on? 

Mr. Speaker: Shri Jain, your 
neighbour, has said that he wanted 
to hear it. 

Sbrl A. P. Jain: Yes, Sir. 

Mo'. Speaker: Next question. 

Dr. Susbila Nayar: I think the 
hon. Member has completely mis-
understood SHRDLU HAT understood 
what I said. 

Mr. Speaker: Next qu('stion. 

Bird and Co. 

r Shrl S. M. Banerj~ .. : 
-375. ~ Shrl Surendranath 

l Dwivedy: 

Will the Minister oi Finance be 
pleasE"d to refer to the reply given to 
Starred Question No. 455 on the 5t.n 
March, 1964 and state: 

(a). whether investigations into thl' 
alr'lies of Biru & Co, hr ail~ged vio-
lation of Foreign Exchange Regula-
tion Act have since been completed; 
and 

(b) if not, the reason fOr the deiay? 

The Minister of Planning (Shrt 
B. R. Bltagat): (a) No, Sir. 

Cb) In respect of the eases initiated 
by the Calcutta Custom House, the 
firm has moved the High Court at 
Calcutta and the matter is s7!b-judic:e. 
However, in r~spect of the cases with 
the Directorate of Enforcem~nt, adju-
dicoation proceedings have already 
been initiated and these cases ar" 
likely to be finalised soon. 

Sbrl S. M. Banerjee: In reply to a 
previous question in the month III 
March J964 the hon. Minister stated 
that show-~ause n·otice under the 
Seoa Customs Act and tI~1e Forei~n 
Exchange Regulation Act had been 

issued and that further investigations 
wer" a. so progressing. He has now 
practically repeated the same reply. 
with the exception that the firm has 
gone to the High Court in regard to 
the customs case. I would like to 
know why they were not prosecuted 
before and why t.'ley were allowed to 
move the High Court, and why this 
period of six months or eight months 
was given to them. 

Mr. Speaker: The question as to 
how they were allowed to muve the 
High Court woU:d look strange. The 
question should not be in that form. 
What ':1e means to ask is, why there 
was so much delay caused 10 th~, 

they had enough time and ao on. 

Shri S. M. Banerjee: You remem-
ber that it was raised for the first 
time on the 12th December, 1963. 

Shri B. R. Bhagat: As you rightly 
pointed out, unybody has the funda-
mental right to go to the court and it 
was not because .... 

Mr. Speaker' The objection was that 
t~e Government were slow and they 
had enough time to think over it. 

Shrl B. R. Bhagat: Th'.lt is what I 
am going to say: that it has no rela-
tion to the time clement. T':le show 
cause notice was heard and the case 
was complicated and big, and they 
wanted some time. It was giv;!n. 
When the case wus fixed for peraonal 
hearing, it was at that stage of hear-
ing that they raised the question 01 
jurisdiction; they doubt that this is 
a V'~~id jUrisdiction, adjudication pro-
ceeding, and they wanted to go to the 
court. They subsequently went to 
the court and the High Court has 
stayed the proceedings. It has no 
time element; it is a question of law. 

Shrl S. M. Banerjee: The questiom 
was asked for the first time in the 
House on the 12t~ December, 1!l63, 
and we were told after asking so 
many questions-whether the Minis-
ter's Bon was there or not and aU 
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questions and we did not get an ans-
wer-that every step would be t'3ken 
when the cases are finalised at th~ 
earliest opportunity. I wou.·d like to 
know what concrete steps llave been 
taken from December, 1963, till today 
to prosecute them either under the 
Foreign Exchange Regulation Act 
or any other Act, and why was there 
this delay? 

Shrl B. R. Bhagat: I am sorry, the 
han. Member is not able to appre-
ciate this fact that the proceedingd in 
one case have been stayed by the 
High Court. In the other case, al-
ready we have said it is going to be 
finalised very soon. There is, there-
fore, no elEment of delay. 

Shrl S. M. BaneTJee: Why is prose-
cution delayed? Why has it not been 
launched? 

Mr. Speaker: He says that so far 
as one case is concerned 

Shrl S. M. Banerjee: I have under-
stood that. 

Mr, Speaker: T~len he need not 
raise that point. 

Shrl S. M. Banerjee: Why is the 
other case delayed-the case in r~s
pc~t of the Foreign Exchange Regula-
tion Act. 

Mr. Speaker: About that he said 
u.'1at already the Enfcrcement Direc-
torate is procec(;lng with it. 

Sbrl S. M. Banerjee: Why there is 
so much delay? 

Shrlmatl Renu Chakravartty: What 
Is the difficulty in the way of tile 
Government to move expeditiously in 
the matter of the prosecution of thes(! 
cases? I want to know tlle reason 
for the delay. 

S)arl B. R. Bhagat· In the first group 
of cues the court has stayed the pro-
ceedings. 

Shrlmatl Rena ChakravarttT: I want 
to know at what stage, when it came 
up for prosecution, they checked it. 

Mr. Speaker: Nobody has questioned 
so far about the first group which is 
before the High Court. Hon. Memhers 
arc anxious to know about the second 
group of cases. 

Shrl B. R. Bhagat: I am coming to 
that. Wi:':l regard to the second group 
of cases, according to law-we have 
to go by the law and not beyond the 
luw-the adjudication is done by the 
Director of Enforcement under the 
Foreign Exchange Regu'ation Ad. As 
soon as that adjudication is complet-
ed-it is going to be completed soon-
it is for the Director of Enforcement 
to say \\':lether fine is to be imposed 
or not Or whether it is a fit case ror 
proscution. He can ask the Govern-
ment to go ahead with the prosecu-
tion Or he can go for prosecution in 
the court. 

Shrimatl Renu Chakravartty: Sir, 
my ques'.ion has not been answered, 
What are the difficulties t!lat come 
in the way of the Government t'lk-
ing exp~ditious st"P3 for orosecuticn? 
If the adjUdication takps· one year, 
how much longer will it take for the 
prosecution? 

Mr. Speaker: That be cannot help. 
His ,answ~r is t.hat 'Jccording to law 
the adjudicaUon is to be done by the 
Director of Enforcement. 

Shrimati Renu Chakravartty: Why 
has it tak~n one fu1! year for nd-
judication~ 

Shrl B. R. Bhagat: Which adjudica-
tion, on the second group? 

Shrl Ranga: First. second or the 
third one. 

Shrl S. M. Banerjee: 
understood it very well. 
what it is. 

You h~ve 

You know 

M!o'. Speaker: Order. order. In this 
manner it 9:10uld not be put. 

Shri Ranll'a: Sir. a special question 
has been put. Why has it become 
dim.cult for the Minister to repl)'? 
The question is. in the spcond group 
of i:ases where the High Court's 'ls!is-
tance was not invoked, why is it that 
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it has taken them so long to adjudi-
cate and come to a de:ision? It is 
laid thut it has taken them more than 
a year. 

Mr. Speaker: Do the hon. Members 
want to know why the Director of 
Enforc~ment has taken so much time? 

Shrimati Renu Chakravartty: Yes. 

Shrl B. R. Bharat: As I said Sir 
this case was a very complicated' case: 

Shri Daji What is the comp'ication? 
Is it because some big persons. some 
influential persons are involved? 

Shri S. M. Banerjee: Minister's sons 
are involved. 

Shri B. R. Bharat: In spite of what 
the hon. Member may sayar insinu-
ate, 1 think those are not the facts. 
The facts will bear out when tile ~d
judication will be completed. But 
there has been no unwarranted delay. 
He has done his best. It is becausa 
of the comp:ex natux:e 0: the docu-
ments that it '~1oaS taken so much time. 
A large number of nocuments are 
there. He has to go into all of them. 
Very soon, maybe In the c~urse of a 
week or two, it will be completcd. 

Shri Hari Vishnu Kamath: By that 
time t,!1e bird may fly aWIlY. 

Shei Hem Ba ua: May I know if it 
is a fa~t that some Indians in high 
places, either thcmselvc3 ;n hirh places 
or connected with peop'e in high 
places. are involved in this ~'Urticular 
violation of foreign exchange regula-
tion; if so, may we have th~ name. of 
tho~e Innians in high t)18(,ps ... r "Qn-
nected with penons in ,\igh places? 

The MiDi~te- of Finance (Shri T. T. 
Kri.Jmamacbari): 1 do not know what 
the hon. Member means by 'hi!(h 
place~': I do not kn-ow whether he 
means hil!'h places In firms or in the 
commercioa~ world. I am not aware 
of anybody in any high place who 
has hrought in any infh,lPl'I?(, to hp'Ir 
on the Government in regard to this 

matter. Moy 1 tell the hon. Mem-
·bers that so far as I am conrerned ancl 
my colleague here con~erned, we 
would like to hav!' tht~ TTlAttcr st'ttled· 
we are not happy to come und answe; 
questions in this House frequently 
about de.ays. But this is a case where 
a large numbE'r of do~uments havlI 
bE'en seized. I saw, I think, day be-
fore .yeste~d'..ly: the officer who is dOing 
the tnveshgatlOn. He mentioned t,) 

me that he wanted more staft and even 
~pacc which he has not got for 80rt-
tng out these documents. An enor. 
mous amount of docum~nts llave comlt 
into the hands of the investigating offi-
cer. It ('crtoainly took time for thl'ID 
to sort them out. In the meantime, 
flne set of cases had to be, a sort. of, 
ltept in abeyance beca\ls~ of the mat-
ter having came up to V1C court. Then 
~cre is the other question, why there 
I.~ no pros~cution. Primarily it is hr 
the DirE'('tor of Enfor('enlE'nt to de-
cide. In fact, I do not mind telling 
hon, Members that I had asked tI.1at 
question once as to why it is that 
there was no pros~cution, when it 
came up last time, an:! that even 
thoullh Ute revenUe cC'nsidrraticns are 
not very prominent there must be 
some prosecution. Thlt is the feel-
ing that I mys2lf bd. But it is ;Jri-
madly for the Director of Enforce-
ment, who is in charre of ke malter, 
to declne whrthC'r he thinl{s Ihat pro-
secution shou'd be hun~h3d or it 
should be dealt wi1':1 a"cording to :h~ 
powers that he has and the ~rticular 
person should be finpd. I can give 
no assuran~e with regard to expedit-
ing the mltter. It is not in my han'.l~. 
It is in the Ilands of t'oe p~3pJe there. 
G~vernment is equally inter~sted in 
thlS mutter comin~ to light and b~iri~ 
disposed of. It gives us n3 pleasure 
to have to come tim' and 81'ain to 
this House and say. "The matter is 
under considerat:on". Rut,' 8, hon. 
Members are aware, Ih~ partie~ try 
their best to se:! that II"" p-o"eedin~~ 
are delayed over which we really 
have no controL ... ('interrupfon) .. 

Sbri S. M. Banerjee: We a~!t for th~ 
name •. 
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Shri Hem Bana: I have asked for 
the names of t.:1e persons involved in 
the matter. 

Mr. Speaker: 11f the enquiry is 
,oing on by the Directorate, probably 
it will be found ..... (Interruption). 

Shri S. M. Banerjee: Shri Dange's 
Dame was announced. Everybody', 
name was ann·ounced in this House. 
Bird and Company is not bigger than 
Shri Danlt'e. Why not tbe names be 
announced? 

Shrl IndraJit Gupta rose-

Mr. Speaker: Order, order. But 
after that long statement ... (Inter-
",pnon). 

Shri T. T. Krisbnamacharl: I am 
not aware of any names. Therefore 
what is the use of asking me? If mv 
knowledge is imperfect, it is imperfect 
even to satisfy the very desirab!e 
curiosity of hon. Members ..... . 
(Intern.&ption) . 

Sbri DaJI: You are trying to screen 
them. 

Sbri T. T. Krlshuamacharl: I can-
Dot sort of create name: ...... ·· ... . 
(Interruption) . 

Sbrl Dajl: You know 1Oem ....... . 
(Interruption) . 

Mr. Speaker: Next question. Shri D. 
C. Sharma. 

Shri S. M. Banerjee: They are shipJ-
ding Bird and Comnanv. You SIIo)l1I:! 
protect us. (interruption). 

Public Sector Projects 

r Sh-i Yasl1pal Sln,;,b: 
Sbri D.C. Sbuma: 
Sbrl Bishanehande· Fe h: 

·318. i Sbrl Rameshwar Tantia: 
. Shrl Dhaon: 
I Sbri B. p. Yadava: 
L Sbrl Indrajit G"pb: 

Will the Minister of Plan rung be 
pleased to state: 

(a) whether 1':le State Governm~nt, 
have been asked to expedite the exe-

cution of public ,ector industrial pro-
g!'.lmmes; and 

(b) if so the action taken by them 
in the matter', 

The Minister of P-annlng (Shrl B. 
R. Bbagat): (a) and (b). The progress 
of Shte Projects, including industrial 
projects, is periodically reviewed by 
the Ministries concerned and the 
Planning Commiuion and advice! 
assistance given in the speedy exec\!-
tion of the programmes. 
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